
IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No74/2020

Santhosh @ Jebaraj Suresh
S/o Elanchezhiyan

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Sevvapet Town Police Station 
(S.C.No.182/2016 on the file of I ADJ, Tiruvallur)

 
...Respondent/Complainant

Petition dt.01.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on
Bail 

This  petition  coming  on  this  day  for  hearing  before  me  having  filed  the  petition
through Online as  Emergent  Petition in view of  the directions  of the  Hon’ble  High Court,
Madras  in  ROC  No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s
S.Baskaran  (MS.687/2011)  and  R.Rajaprakash  (MS.1412/2017)  and  with  the  reply  of  the
Public  Prosecutor  for  the  State/Respondent,  upon  perusing  the  records  and  material  and
hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail. Notice given

to  concerned police  and reply  received.  The  concerned police  raised  objections  to  release
petitioner on bail. 

The petitioner is facing Charges u/s 342, 302 IPC r/w 34 IPC in S.C.No.182/2016 on
the file of  I  Additional  District  & Sessions Court,  Tiruvallur.   The  petitioner/accused is  in
custody from 28.01.2020. 

The petitioner/accused is said to have been remanded to custody on 28.01.2010 with
respect  to  S.C.No.182/2016 pending on  the  file  of  I  Additional  District  & Sessions  court,
Tiruvallur, therefore it is prayed that the accused may be enlarged on bail 

On verification, it  is seen that the accused has been produced on P.T.warrant before
the concerned Court and has not been remanded  to custody. Therefore, there is no necessity
for the present bail application.  As such, the petition is dismissed. 

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this
the  7th day of April 2020. 

    Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

         Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s S Baskaran (Ms.687/2011) 
2. The I Additional District & Sessions Court, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Sevvapet Town Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.64/2020

1. Angamarao , S/o Venkatesh 
2. Seenu, S/o Kondiah

...Petitioners/Accused 
/vs/

Sate represented by 
The Inspector of Police,
M-3 Puzhal Police Station 
(Crime No.29/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG dated 24.03.2020 by the  petitioner’s Counsel  M/s  C.Sivanesan (E.N.215/98)
and with the reply of the  Public Prosecutor for the State/Respondent, upon perusing the records
and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned  police  and  reply  received.  The  concerned  police  raised  objections  to  release
petitioners on bail. 

The  petitioners  are  facing  Charges  u/s  392  IPC in  Crime  No.29/2020 of  Puzhal  Police
Station. The petitioner/accused is in custody from 13.03.2020. 

The petitioners/Accused are alleged to have robbed 5 sovereign of  gold  jewels  and
consequently the present case came to be registered. 

The learned Public Prosecutor would state that 3 sovereign of gold were recovered from
the  arrested  accused.  Further,  he  would  submit  that  there  are  no  previous  antecedents  to  the
petitioners/accused.  However,  he  would  object  for  the  grant  of  bail  on  the  ground  that  the
investigation is pending. 

Upon perusal of records, it is seen that the accused has been in custody since 13.03.2020.
Therefore, considering the remand period and the absence of previous antecedents, this Court is
inclined to grant bail to the petitioner in imposing conditions. 

In  the result,  the petitioner is  allowed and considering the extreme situation prevailing
presently due to the Pandemic Covid-19, the petitioners are ordered to be released on execution
of  his  personal  bond  for  a  period  of  three  weeks.  The  petitioners  shall  surrender  before  the
District Munsif cum Judicial Magistrate, Madhavaram on 30.04.2020 and execute a fresh Bond
for  a  sum  of  Rs.10,000/-  each  with  two  sureties  for  a  like  sum  each  and  from  that  date  on
condition to sign before the District Munsif cum Judicial Magistrate, Madhavaram daily at 10.30
am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s C.Sivanesan (E.N.215/98)
2. The District Munsif cum Judicial Magistrate, Madhavaram
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Puzhal Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.56/2020

Veera, 
S/o Arjunan

...Petitioners/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Vellavedu Police Station 
(Crime No.26/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  R.Raja  Prakash
(MS.1412/2017) with the reply of the Public Prosecutor for the State/Respondent, upon perusing
the records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The petitioner is  facing Charges  u/s  392 IPC in Crime No.26/2020 of Vellavedu Police
Station. The petitioner/accused is in custody from 04.03.2020. 

The  petitioner /accused is  alleged to  have robbed a  sum of Rs.2000/-  from the defacto
complainant and consequently, the present case came to be registered. 

The  learned  Public  Prosecutor  would  object  on  the  ground  that  the  investigation  is  
pending.  

Upon perusal of records, it is seen that the accused has been in custody since 04.03.2020.
Hence, considering the remand period and the fact that the accused is ready to cooperate with the
investigating agency, this Court is inclined to grant bail to the petitioner. 

In  the  result,  the  petition  is  allowed  and  considering  the  extreme  situation  prevailing
presently due to the Pandemic Covid-19, the petitioner is ordered to be released on execution of
his personal bond for a period of three weeks. The petitioner shall surrender before the Judicial
Magistrate No.II, Poonamallee on 30.04.2020 and execute a fresh Bond for a sum of Rs.10,000/-
with two sureties for a like sum each and from that date on condition to sign before the Judicial
Magistrate No.II, Poonamallee daily at 10.30 am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s R.Raja Prakash
2. The Judicial Magistrate No.II, Poonamallee 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Vellavedu Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.56/2020

Veera, 
S/o Arjunan

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Vellavedu Police Station 
(Crime No.68/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  R.Raja  Prakash
(MS.1412/2017) with the reply of the Public Prosecutor for the State/Respondent, upon perusing
the records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The petitioner is  facing Charges  u/s  392 IPC in Crime No.68/2020 of Vellavedu Police
Station. The petitioner/accused is in custody from 04.03.2020. 

The  petitioner /accused is  alleged to  have robbed a  sum of Rs.1000/-  from the defacto
complainant and consequently, the present case came to be registered. 

The  learned  Public  Prosecutor  would  object  on  the  ground  that  the  investigation  is  
pending.  

Upon perusal of records, it is seen that the accused has been in custody since 04.03.2020.
Hence, considering the remand period and the fact that the accused is ready to cooperate with the
investigating agency, this Court is inclined to grant bail to the petitioner. 

In  the  result,  the  petition  is  allowed  and  considering  the  extreme  situation  prevailing
presently due to the Pandemic Covid-19, the petitioner is ordered to be released on execution of
his personal bond for a period of three weeks. The petitioner shall surrender before the Judicial
Magistrate No.II, Poonamallee on 30.04.2020 and execute a fresh Bond for a sum of Rs.10,000/-
with two sureties for a like sum each and from that date on condition to sign before the Judicial
Magistrate No.II, Poonamallee daily at 10.30 am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s R.Raja Prakash
2. The Judicial Magistrate No.II, Poonamallee 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Vellavedu Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.65/2020

R.Naveen, S/o Ravichandran
...Petitioner/Accused 

/vs/
Sate represented by 
The Inspector of Police,
Tiruvallur Town Police Station 
(Crime No.178/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG dated 24.03.2020 by the petitioner’s Counsel M/s R.Gokulraj (MS.1978/2009)
with the reply of the Public Prosecutor for the State/Respondent, upon perusing the records and
material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing Charges  u/s  147,  148,  294(b),  323,  324,  506(ii),  307,  379 IPC
and  section  3  of  TNPPDL Act  in  Crime  No.178/2020  of  Tiruvallur  Town  Police  Station.  The
petitioner/accused is in custody from 23.03.2020. 

The  petitioner  along  with  the  other  accused  are  said  to  have  assaulted  the  injured
person  and caused  damage  to  his  property  and consequently, the  present  case  came  to  be
registered.

The  learned  Public  Prosecutor  stated  that  the  injured  discharged  after  8  days  of
treatment, the value of the property damaged is Rs.19,000/- and the investigation is pending.

In these circumstances since the injured has  been discharged from the hospital  and
since the learned public  prosecutor  put  forth no serious  objection,  considering the remand
period  and  absence  of  previous  antecedents,  this  Court  is  inclined  to  grant  bail  to  the
petitioner. 

In the result,  the petition is allowed and considering the extreme situation prevailing
presently  due  to  the  Pandemic  Covid-19,  the  petitioner  is  ordered  to  be  released  on
execution of  his  personal  bond for  a period  of  three weeks.  The petitioner  shall  surrender
before the Judicial Magistrate No.I, Tiruvallur on 30.04.2020 and execute a fresh Bond for a
sum of  Rs.10,000/-  with  two  sureties  for  a  like  sum each and on  his  depositing  a  sum of
Rs.3000/-  to  the  credit  of  Crime No.178/2020 of  Tiruvallur  Town Police  Station and from
that date on condition to sign before the Judicial Magistrate No.I,  Tiruvallur daily at 10.30
am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s R.Gokulraj 
2. The Judicial Magistrate No.I, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Town Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)
Dated, this Tuesday,  the 7 th day of April 2020

OLBP.No.67/2020
1. Vasanth, S/o Ezhumalai, 
2. Jayaprakash, S/o Nagarajan 
3. Arvind Rajkukmar, S/o Dilli
4. Vasuperumal, S/o Santhalingam

...Petitioners/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Tiruvallur Town Police Station 
(Crime No.178/2020)  

...Respondent/Complainant

Petition dt.04.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 
This petition coming on this day for hearing before me having filed the petition through

Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  M.Thamilselvan,
(E>N.2674/2007) and R.Cresant (E.N.2582/2016)  with the reply of the Public Prosecutor for the
State/Respondent,  upon  perusing  the  records  and  material  and  hearing  both  sides,  this  Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned  police  and  reply  received.  The  concerned  police  raised  objections  to  release
petitioners on bail. 

The petitioners are facing Charges u/s 147, 148, 294(b), 323, 324, 506(ii), 307, 379 IPC
and section 3(1) of TNPPDL Act in Crime No.178/2020 of Tiruvallur Town Police Station.  The
petitioners/accused are in custody from 24.03.2020. 

The petitioners along with the other accused are said to have assaulted the injured person
and caused damage to his property and consequently, the present case came to be registered.

The  learned  Public  Prosecutor  stated  that  the  injured  discharged  after  8  days  of
treatment, the value of the property damaged is Rs.19,000/- and the investigation is pending. 

In  these  circumstances  that  the  earlier  bail  application  was  dismissed  by  this  Court
taking into account the grave nature of the offence and the grievious injury caused to the defacto
complainant. Now, since the injured has been discharged from the hospital and since the learned
public prosecutor put forth no serious objection, considering the remand period and absence of
previous antecedents, this Court is inclined to grant bail to the petitioners. 

In  the  result,  the  petition  is  allowed  and  considering  the  extreme  situation  prevailing
presently due to the Pandemic Covid-19, the petitioners are ordered to be released on execution
of  their  personal  bond  for  a  period  of  three  weeks.  The  petitioners  shall  surrender  before  the
Judicial  Magistrate  No.I,  Tiruvallur  on  30.04.2020  and  execute  a  fresh  Bond  for  a  sum  of
Rs.10,000/-  each  with  two  sureties  for  a  like  sum  each  and  on  their  depositing  a  sum  of
Rs.3000/- each to the credit of Crime No.178/2020 of Tiruvallur Town Police Station and from
that date on condition to sign before the Judicial Magistrate No.I, Tiruvallur daily at 10.30 am
for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 1. The Petitioner’s Advocate M./s M.Thamilselvan

2., The Judicial Magistrate No.I, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Town Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.66/2020

R.Naveen, S/o Ravichandran
...Petitioner/Accused 

/vs/
Sate represented by 
The Inspector of Police,
Tiruvallur Town Police Station 
(Crime No.179/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG dated 24.03.2020 by the petitioner’s Counsel M/s R.Gokulraj (MS.1978/2009)
with the reply of the Public Prosecutor for the State/Respondent, upon perusing the records and
material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing  Charges  u/s  294(b),  323,  324,  506(ii)  IPC  and  section  4  of
TNPPDL Act in Crime No.179/2020 of Tiruvallur Town Police Station. The petitioner/accused is
in custody from 23.03.2020. 

The  petitioner  along  with  the  other  accused  are  said  to  have  assaulted  the  injured
person  and caused  damage  to  his  property  and consequently, the  present  case  came  to  be
registered.

The  learned  Public  Prosecutor  stated  that  the  injured  discharged  after  3  days  of
treatment, the value of the property damaged is Rs.6,000/- and the investigation is pending. 

In these circumstances since the injured has  been discharged from the hospital  and
since the learned public  prosecutor  put  forth no serious  objection,  considering the remand
period  and  absence  of  previous  antecedents,  this  Court  is  inclined  to  grant  bail  to  the
petitioner. 

In the result,  the petition is allowed and considering the extreme situation prevailing
presently  due  to  the  Pandemic  Covid-19,  the  petitioner  is  ordered  to  be  released  on
execution of  his  personal  bond for  a period  of  three weeks.  The petitioner  shall  surrender
before the Judicial Magistrate No.I, Tiruvallur on 30.04.2020 and execute a fresh Bond for a
sum of  Rs.10,000/-  with  two  sureties  for  a  like  sum each and on  his  depositing  a  sum of
Rs.2000/-  to  the  credit  of  Crime No.179/2020 of  Tiruvallur  Town Police  Station and from
that date on condition to sign before the Judicial Magistrate No.I,  Tiruvallur daily at 10.30
am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s R.Gokulraj 
2. The Judicial Magistrate No.I, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Town Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)
Dated, this Tuesday,  the 7 th day of April 2020

OLBP.No.68/2020
1. Vasanth, S/o Ezhumalai, 
2. Jayaprakash, S/o Nagarajan 
3. Arvind Rajkukmar, S/o Dilli
4. Vasuperumal, S/o Santhalingam

...Petitioners/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Tiruvallur Town Police Station 
(Crime No.179/2020)  

...Respondent/Complainant
Petition dt.04.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  M.Thamilselvan,
(E.N.2674/2007) and R.Cresant (E.N.2582/2016)  with the reply of the Public Prosecutor for the
State/Respondent,  upon  perusing  the  records  and  material  and  hearing  both  sides,  this  Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioners  are  facing  Charges  u/s  294(b),  323,  324,  506(ii)  IPC  and  section  4  of
TNPPDL Act in Crime No.179/2020 of Tiruvallur Town Police Station.  The  petitioners/accused
are in custody from 24.03.2020. 

The petitioners along with the other accused are said to have assaulted the injured person
and caused damage to his property and consequently, the present case came to be registered.

The  learned  Public  Prosecutor  stated  that  the  injured  discharged  after  3  days  of
treatment, the value of the property damaged is Rs.6,000/- and the investigation is pending. 

In  these  circumstances  that  the  earlier  bail  application  was  dismissed  by  this  Court
taking into account the grave nature of the offence and the grievious injury caused to the defacto
complainant. Now, since the injured has been discharged from the hospital and since the learned
public prosecutor put forth no serious objection, considering the remand period and absence of
previous antecedents, this Court is inclined to grant bail to the petitioners. 

In  the  result,  the  petition  is  allowed  and  considering  the  extreme  situation  prevailing
presently due to the Pandemic Covid-19, the petitioners are ordered to be released on execution
of  their  personal  bond  for  a  period  of  three  weeks.  The  petitioners  shall  surrender  before  the
Judicial  Magistrate  No.I,  Tiruvallur  on  30.04.2020  and  execute  a  fresh  Bond  for  a  sum  of
Rs.10,000/-  each  with  two  sureties  for  a  like  sum  each  and  on  their  depositing  a  sum  of
Rs.2000/- each to the credit of Crime No.179/2020 of Tiruvallur Town Police Station and from
that date on condition to sign before the Judicial Magistrate No.I, Tiruvallur daily at 10.30 am
for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s M.Thamilselvan
2. The Judicial Magistrate No.I, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Town Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.61/2020

Akash, S/o Anbalagan 
...Petitioner/Accused 

/vs/
Sate represented by 
The Inspector of Police,
Tiruvallur Town Police Station 
(Crime No.179/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  S.Premkumar
(E.N.2757/2016) and K.Illangovan, (E.N.1505/2019)  with the reply of the Public Prosecutor for
the State/Respondent, upon perusing the records and material and hearing both sides, this Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing  Charges  u/s  294(b),  323,  324,  506(ii)  IPC  and  section  4  of
TNPPDL Act in Crime No.179/2020 of Tiruvallur Town Police Station. The petitioner/accused is
in custody from 25.03.2020. 

The  petitioner  along  with  the  other  accused  are  said  to  have  assaulted  the  injured
person  and caused  damage  to  his  property  and consequently, the  present  case  came  to  be
registered.

The  learned  Public  Prosecutor  stated  that  the  injured  discharged  after  3  days  of
treatment,  the value of the property damaged is  Rs.6,000/-  He would further object  on the
ground that the petitioner/Accused is a charge sheeted accused and also several other cases
of similar nature are pending against him, 

Therefore,  considering  the previous  antecedents  of  the  petitioner  and the  nature  of
the objection on the side of  the  prosecution,  this  court  is  not  inclined to  grant  bail  to  the
petitioner. 

In the result, this petition is dismissed.  

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s S.Premkumar
2. The Judicial Magistrate No.I, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Town Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.73/2020

Bharathan @ Prashanth, 
S/o Venkatesh @ Venkatesan 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Puzhal Police Station 
(Crime No.88/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  M.J.Nissar  Ahmed
(153/2012) with the reply of the  Public Prosecutor for the State/Respondent, upon perusing the
records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The petitioner is facing Charges  u/s 147, 148, 341, 294(b), 323, 324, 307 IPC  in Crime
No.88/2020 of Puzhal Police Station. The petitioner/accused is in custody from 16.03.2020. 

The learned counsel for the petitioner submitted that there is no specific overtact as
against  the  present  petitioner  and already co-accused were released on  bail  on 20.03.2020
and 31.03.2020. 

The  learned Public  Prosecutor  would  object  on the ground that  the  investigation  is
pending.

Upon  perusal  of  records,  it  is  seen  that  the  accused  has  been  in  custody  since
16.03.2020.  Hence,  considering  the  remand  period  and  the  facts  and  circumstances,  this
Court  is  inclined  to  grant  bail  to  the  petitioner  on  imposing  conditions.  Considering  the
extreme  situation  prevailing  presently  due  to  the  Pandemic  Covid-19,  the  petitioner  is
ordered to be released on execution of his personal  bond for a period of three weeks.  The
petitioner shall  surrender before the District  Munsif  cum Judicial  Magistrate,  Madhavaram
on 30.04.2020 and execute a fresh Bond for a sum of Rs.10,000/- with two sureties for a like
sum each and from that  date  on condition to  sign before  the  District  Munsif  cum Judicial
Magistrate, Madhavaram daily at 10.30 am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s M.J.Nissar Ahmed
2. The District Munsif cum Judicial Magistrate, Madhavaram
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Puzhal Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.57/2020

S.Muthukumar, 
S/o K.Subramani 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Thirunindravur Police Station 
(Crime No.58/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on
Bail 

This  petition  coming  on  this  day  for  hearing  before  me  having  filed  the  petition
through Online as  Emergent  Petition in view of  the directions  of the  Hon’ble  High Court,
Madras  in  ROC  No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s
MR.Muthukrishnan  (E.N.2729/2014)  with  the  reply  of  the  Public  Prosecutor  for  the
State/Respondent, upon perusing the records and material and hearing both sides, this Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail. Notice given

to  concerned police  and reply  received.  The  concerned police  raised  objections  to  release
petitioner on bail. 

The  petitioner  is  facing  Charges  u/s  302,  120(B),  203  IPC  r/w  34  IPC  in  Crime
No.58/2020  of  Thiruninravur  Police  Station.  The  petitioner/accused  is   in  custody  from
29.02.2020. 

The petitioner along with the other co-accused are alleged to have caused death of 
the deceased and the consequently, the present case came to be registered.

The learned Public Prosecutor would object on the ground that the investigation is 
still pending and the bail petition of the co-accused was dismissed by this Court on 
31.03.2020. 

Therefore on the same ground, considering grave nature of the offence and pending
stage of investigation, this Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this
the  7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s MR.Muthukrishnan
2. The Judicial Magistrate No.II, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Thirunindravur Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.58/2020

Ayyappan, 
S/o Ayyakanu 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Thiruvottiyur Police Station 
(Crime No.287/2020)  

...Respondent/Complainant
Petition dt.04.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  M.Dhayalan
(Ms.2711/2008)  and  Saravanan  (Ms.279/2017)  with  the  reply  of  the  Public  Prosecutor  for  the
State/Respondent,  upon  perusing  the  records  and  material  and  hearing  both  sides,  this  Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing  Charges  u/s  4(1)(a)  and  Section  4(1-A)  of  TNP Act   in  Crime
No.287/2020  of  Thiruvottiyur  Police  Station.  The  petitioner/accused  is  in  custody  from
01.04.2020. 

The  petitioner/accused  is  said  to  be  illegally  transported  750  bottles  of  liquor
suspected  to  have  been  contained  spurious  substances  and  consequently,  the  present  case
came to be registered. 

The  learned Public  Prosecutor  would  object  on the ground that  the  investigation  is
pending.

 The  learned  Public  Prosecutor  would  fairly  concede  that  there  are  no  previous
antecedents  in  this  case.   Hence,  considering  the  remand  period  and  the  facts  and
circumstances,  and absence of  previous antecedents,  this  Court  is  inclined to  grant  bail  to
the petitioner on imposing conditions. 

In the result, the petition is allowed, and considering the extreme situation prevailing
presently  due  to  the  Pandemic  Covid-19,  the  petitioner  is  ordered  to  be  released  on
execution of  his  personal  bond for  a period  of  three weeks.  The petitioner  shall  surrender
before the Judicial Magistrate, Thiruvottiyur on 30.04.2020 and execute a fresh Bond for a
sum of Rs.10,000/- with two sureties for a like sum each and from that date on condition to
sign before the Judicial Magistrate, Thiruvottiyur daily at 10.30 am for 30 days.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s M.Dhayalan
2. The Judicial Magistrate, Thiruvottiyur
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Thiruvottiyur Police Station  
5. The Superintendent, Central Prison-II, Puzhal, Chennai



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.59/2020

Ashok, S/o Kumar
...Petitioner/Accused 

/vs/
Sate represented by 
The Inspector of Police,
Puzhal Police Station 
(Crime No.90/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on
Bail 

This  petition  coming  on  this  day  for  hearing  before  me  having  filed  the  petition
through Online as  Emergent  Petition in view of  the directions  of the  Hon’ble  High Court,
Madras  in  ROC  No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s
T.V.G.Kartheeban  (Ms.1339/2000)  with  the  reply  of  the  Public  Prosecutor  for  the
State/Respondent, upon perusing the records and material and hearing both sides, this Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail. Notice given

to  concerned police  and reply  received.  The  concerned police  raised  objections  to  release
petitioner on bail. 

The petitioner is facing Charges  u/s  394 IPC in Crime No.90/2020 of Puzhal Police
Station. The petitioner/accused is in custody from 07.03.2020. 

The  petitioner/accused  is  said  to  have  attempted  for  robbery  and  was  making
preparation for the commission of the offence, therefore, the present case was registered.  

The  learned  Public  Prosecutor  would  object  on  the  ground  that  there  are  several
previous cases pending as against the petitioner/accused for the offences relating to roberry
and that the accused is a habitual offender and likely to abscond if enlarged on bail. 

Therefore considering the objections made by the learned Public Prosecutor and the
pending stage of investigation, this Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this
the  7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s T.V.G.Kartheeban
2. The District Munsif cum Judicial Magistrate, Madhavaram 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Puzhal Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.60/2020

Prabu @ Prabhakaran, 
S/o Periyasami @ Murugan

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Maduravoyal Police Station 
(Crime No.736/2010)  

...Respondent/Complainant

Petition dt.01.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This  petition  coming  on  this  day  for  hearing  before  me  having  filed  the  petition
through Online as  Emergent  Petition in view of  the directions  of the  Hon’ble  High Court,
Madras  in  ROC  No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s
P.Marimuthu,  (Ms.3002/2008)  with  the  reply  of  the  Public  Prosecutor  for  the
State/Respondent, upon perusing the records and material and hearing both sides, this Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail. Notice given

to  concerned police  and reply  received.  The  concerned police  raised  objections  to  release
petitioner on bail. 

The petitioner is facing Charges u/s 452, 393, 394 r/w 397, 307, 336, 427 and 506(ii)
IPC   in  Crime  No.736/2010  of  Maduravoyal  Police  Station.  The  petitioner/accused  is  in
custody from 20.12.2019. 

The petitioner is said to have been arrested on 20.12.2019 based on the non bailable
warrant  issued  by  II  Additional  District  and  Sessions  Court,  Poonamallee.   The  petitioner
has been in custody since then. 

The learned Public Prosecutor would object that pending trial, the accused has been
secured  after  much  hardship  and the  case  is  pending  for  examination  of  the  Investigation
Officer and if the petitioner is enlarged on bail, he is likely to abscond. 

Therefore considering the nature of objections made by the learned Public Prosecutor
and the stage of the case, this Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this
the  7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s P.Marimuthu,
2. The II Additional District & Sessions Judge, Poonamallee. 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Maduravoyal Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.62/2020

Soundar @ Soundararajan, 
S/o Selvam 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Padhrivedu Police Station 
(Crime No.54/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on
Bail 

This  petition  coming  on  this  day  for  hearing  before  me  having  filed  the  petition
through Online as  Emergent  Petition in view of  the directions  of the  Hon’ble  High Court,
Madras  in  ROC  No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s
M.Thamilselvan,  (E.N.2674/2007)  with  the  reply  of  the  Public  Prosecutor  for  the
State/Respondent, upon perusing the records and material and hearing both sides, this Court
made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail. Notice given

to  concerned police  and reply  received.  The  concerned police  raised  objections  to  release
petitioner on bail. 

The petitioner is facing Charges  u/s  316, 307 and 302 IPC in Crime No.54/2020 of
Padhrivedu Police Station. The petitioner/accused is in custody from 20.03.2020 

The  petitioner/accused  is  alleged  to  have committed death  of  8  months  old unborn
and also said to  have attacked the defacto complainant  and consequently, the  present  case
came to be registered. 

The  learned public  Prosecutor  would  object  on the ground that  the  investigation is
pending in a preliminary stage. 

Therefore considering the grave nature of the offence and the accusation as against
the  petitioner  and  the  preliminary  stage  of  the  Investigation  this  Court  is  not  inclined  to
grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this
the  7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s M.Thamilselvan,
2. The District Munsif cum Judicial Magistrate, Gummidipoondi 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Padhrivedu Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.63/2020

Rahuman, 
S/o Zakir Hussain 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Ennore Police Station 
(Crime No.854/2018 )  

...Respondent/Complainant

Petition dt.02.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  K.Manikandan  and
A.Mohammed  Iqbal,  with  the  reply  of  the  Public  Prosecutor  for  the  State/Respondent,  upon
perusing the records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The petitioner is facing Charges u/s 147, 148, 341, 506(ii) , 149 and 307 of IPC in Crime
No.954/2018 of Ennore Police Station. 

The petitioner is said to have caused the death of the deceased along with the co-accused
and consequently, the present case came to be registered. 

It  is  submitted by the petitioner counsel  that  the petitioner is  in  judicial  custody even  
3 ½ years  prior  to  the occurrence  and his  name has been included by the  investigating  officer
falsely, therefore prayed for grant of bail. 

The learned Public Prosecutor would object on the ground that the petitioner/accused  is
already a convicted accused and has conspired with the co-accused and caused the death of the
deceased and consequently, the present case was registered against him.  

On perusal of records, it is seen that the petitioner /accused is said to have conspired to
cause the death of the deceased while he was convicted for some other offence and undergoing
the period of sentence. 

Considering  the  nature  of  accusation  and  the  objection  made  by  the  learned  Public
Prosecutor, this Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s K.Manikandan
2. The Judicial Magistrate, Thiruvottiyur, 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Ennore Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.69/2020

Kumar, S/o Eganathan
...Petitioner/Accused 

/vs/
Sate represented by 
The Inspector of Police,
Thiruvallur Taluk Police Station 
(Crime No.81/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  B.Mohanraj,
(E.N.2281/2009) , with the reply of the Special Public Prosecutor for the State/Respondent, upon
perusing the records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. The accused is in custody from 07.03.2020. 

The  petitioner  is  facing  Charges  u/s  304(ii)  IPC  r/w  section  9(7)  of  Prohibition  of
Employment of Manual Scavangers and Rehabilitation Act 2013 and Section 3(1)(j), 30(2)(v) of
SC/ST  Prevention  of  Atrocities  Act  1989   in  Crime  No.81/2020  of  Thiruvallur  Taluk  Police
Station. 

The petitioner is  said to  have caused the death of  the deceased by employing them for
manual scavenging without making proper safety measures in the factory and consequently, the
present case came to be registered.  

The learned Special Public Prosecutor would object on the ground that the victim notice
could not be given and unable to appear due to the present circumstances of Covid-19 outbreak.
Further  he  would  object  on  the  ground  that  the  co-accused  namely  A1  and  A3  are  still
absconding and the investigation is still pending at the preliminary stage. 

Upon perusal  of the records, it  is  seen that the earlier bail application of the petitioner
was dismissed by this  Court  on 20.03.2020. Now, there is  no change in  circumstances.  Hence,
this Court is not inclined to grant bail to the petitioner. 

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s K.Manikandan
2. The Judicial Magistrate No.I, Tiruvallur, 
3. Thiru.Vijayan,  Special Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Taluk Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.75/2020 

Sethu @ Sethupathy, 
S/o Selvam

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Sholavaram Police Station 
(Crime No.119/2020)  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s  J.Ganesh  (Ms.660/2006)
with the reply of the Public Prosecutor for the State/Respondent, upon perusing the records and
material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing  Charges  u/s  392  and  397  IPC   in  Crime  No.119/2020  of
Sholavaram Police Station. The accused is in custody from 07.02.2020. 

The  petitioner/accused  is  said  to  have  robbed  a  sum  of  Rs.12,000/-  from  the  defacto
complainant and consequently, the present case came to be registered. 

The learned Public Prosecutor would object on the ground there are 19 cases pending as
against  the  petitioner/accused,  out  of  which  there  are  3  murder  case  and  6  attempt  to  murder
cases and in the circumstances, if the petitioner is enlarged on bail, he is likely to abscond and
also hamper the investigation and tamper the witnesses. 

In this case, considering the objection put forth by the Prosecution and the pending stage
of the investigation and also considering the previous antecedents of the petitioner/accused, this
Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s J.Ganesh
2. The Judicial Magistrate No.II, Ponneri 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Sholavaram Police Station  



IN THE COURT OF PRINCIPAL DISTRICT AND SESSIONS JUDGE, TIRUVALLUR 
Present : Tmt. DEEPTHI ARIVUNITHI, B.A.B.L., 

Principal District and Sessions Judge, Tiruvallur (i/c)

Dated, this Tuesday,  the 7 th day of April 2020
OLBP.No.76/2020 

J.Johnson, 
S/o Noseph Nadar, 

...Petitioner/Accused 
/vs/

Sate represented by 
The Inspector of Police,
Tiruvallur Taluk Police Station 
(Crime No.1044/1996 )  

...Respondent/Complainant

Petition dt.03.04.2020 through online u/s 439 Cr.P.C. praying to enlarge the  Petitioner on Bail 

This petition coming on this day for hearing before me having filed the petition through
Online as Emergent Petition in view of the directions of the Hon’ble High Court, Madras in ROC
No.1363/2020/RG  dated  24.03.2020  by  the  petitioner’s  Counsel  M/s   S.Manimaran
(E.N.774/2018)   with the reply of the Public Prosecutor for the State/Respondent, upon perusing
the records and material and hearing both sides, this Court made the following : 

ORDER 
Petition is filed u/s 439 Cr.P.C. seeking to release the accused on Bail.  Notice given to

concerned police and reply received. The concerned police raised objections to release petitioner
on bail. 

The  petitioner  is  facing  Charges  u/s  392,  302  r/w  34  IPC  in  Crime  No.1044/1996  of
Tiruvallur  Taluk  Police  Station  and  S.C.No.8/2006  on  the  file  of  I  Additional  District  and
Sessions Court, Tiruvallur. The accused is in custody from 30.01.2020. 

The  petitioner/accused  is  said  to  have  been  arrested  by  the  respondent  police  on
30.01.2020,  based  on  the  non  bailable  warrant  issued  by  the  I  Additional  District  & Sessions
Judge, Tiruvallur with respect to S.C.No.8/2006. 

The learned counsel for the petitioner would submit that the petitioner was hiding for the
past 15 years due to danger to his life by his enemies and now, he is ready to comply with the
conditions to be imposed by this Court, therefore prayed for granting bail.  

The  learned  Public  Prosecutor  would  object  on  the  ground  that  the  accused  was
absconding  for  more  than  10  years  and  if  he  is  enlarged  on  bail,  he  is  likely  to  abscond  and
hamper the progress of the trial. 

Considering  the  fact  that  the  Sessions  Case  has  been  pending  since  2006  for  want  of
execution of NBW as against the petitioner/accused and considering the objections of the learned
Public Prosecutor, this Court is not inclined to grant bail to the petitioner.

In the result, petition is dismissed.

Dictated to the Steno-Typist, and pronounced by me in Open Court/Chamber, on this the
7th day of April 2020. 

 Sd./- Deepthi Arivunithi
Principal District and Sessions Judge,  

       Tiruvallur (i/c)
Copy to
 

1. The Petitioner’s Advocate M./s  S.Manimaran
2. The I Additional District & Sessions Court, Tiruvallur 
3. Thiru.V.R.Ramkumar, Public Prosecutor for State, 
4. The Inspector of Police, Tiruvallur Taluk Police Station  


